14159 VAISAKHA 20,

16.30 hrs

KERALA APPROPRIATION No. 2)
BILL, 1965.

The Minister of Planning (Shri B. R.
‘Bhagat): On behalf of Shri T. T. Kri-
shnamachari, I beg to move for leave
to introduce a Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consolidat-
ed Fund of the State of Kerala for the
services of financial year 1965-66.

Mr. Deputy Speaker: The question
is:

“That the leave be granted to
introduce a Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of the State of Kerala
for the services of financial year
1965-66."

The motion was adopted.

Shri B. R. Bhagat: 1 introducet the
Bill. i

Shri B. R. Bhagat: On behalf of Shri
“T. T. Krishnamachari, I beg to movet:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Conso-
lidated Fund of the State of Kerala
for the services of financial year
1965-66, be taken into considera-
tion.”

. Mr. Deputy Speaker: The question
is:

‘“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dateq Fund of the State of Kerala
for the services of financial year
1965-66, be taken into considera-
tion.”

The motion was adopted.

1887 (SAKA) Railway Con-
vention Committee (Res.)
EERALA APPROPRIATION (No. 2)*
take up the clause-by-clause consi-
deration of the Bill.
The question is;
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“That clauses 1 to 3, the Sche-
dule, the Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted

Clauses 1 to 3, the Schedule, the
Enacting Formula and the Title were
added to the Bill

Shri B. R. Bhagat: I move:
“That the Bill be passed.”

Mr. Deputy Speaker: The guestion
is:
“That the Bill be passed.”

The motion was adopted

12.33} hrs.

RESOLUTION RE: RAILWAY CON-
VENTION COMMITTEE

The Minister of Railways (Shri
S. K. Patil): Sir, I beg to move:

“That this House resolves that:

(i) A Parliamentary Committee
consisting of 12 members of this
House to be nominated by the
Speaker be appointed to review
the rate of dividend which is at
present payable by the Railway
Undertaking to General Revenues
as well as other ancillary matters
in connection with the Railway
finance vis-a-vis the General Fi-
nance and make recommendations
thereon by the 30th November,
1965; and

(ii) that this House recommends
to the Rajya Sabha to agree to
associate 6 Members from the
Rajya Sabha with the Commitee
and to communicate the names of
the members so appointed to this
House.”

*Published in Gazette of India Extraordinary, Part II, Section 2, dated

10-5-85.
+Introduced/moved  with

the recommendation of the President.
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Mr. Deputy-Speaket: Motion moved:
“That this House resolveg that:

(i) A Pariiamentary Committee
consisting of 12 members of this
House to be nominated by the
Speaker be appointed to review
the rate of dividend which is at
present payable by the Railway
Undertaking {g Genera]l Revenues
as well as other ancillary matters
in connection with the Railway
finance vis-a-vis the Genera) Fi-
nance and make recommendations
thereon by the 30th November,
1965; and

(i) that this House recommends
to the Rajya Sabha to agree to
associate 6 Members from the
Rajya Sabha with the Committee
an] to communicate the names of
the members so appointed to this
House.”

The time allotted is 2 hours.

Shri 8. K. Patil: Normally, it would
not be necessary for me to make any
remarks in the beginning, but it has
become necessary for this reason na-
mely that the background ang the his-
tory of this shoulg be known to the
House but some of the hon, Mem-
bers here were not the Members of
this House on the last oc-
caslon when this question had come
up before the House in its periodical
manner. That is the only reason why
1 have chosen to take a very brief
thme of the House to narrate the his-
tory that has led on 1o the resolution
for the appointment of the committee
now.

As the House is aware, the Central
1egislature adopted in  September,
1924 what was known ag the Separa-
tlon Convention which separated rail-
way budget and finances from the
general finances of the Central Gov-
errment ang lald down certain guid-
ihg principles for the financial rela-
Hlons between the two. Under this
Convention, a depreciation fund was
constituted for financing the replace-
ment and renewal of railway assets and
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a basis was formulateq about the inte-
rest payable by the railways on the
capital invested by the Central Gov-
ernment and for the division hetween
the railways ang genera] finances of
any surplug that is left over. This
Convention with g few adjustments,
some of them made ¢d hoc, continued
after the world depression and the
Secong World War and til] Indepen-
dence,

The first detailed review of the
working of the Convention was made
by the Railway Convention Committee
of 1949, and a Convention Resolution
was adopted by the Constituent As-
sembly of India (Legislative) in De-
cember, 1943. The next review was
made five years later by the Railway
Convention Committee of 1954. But
the five-year-period covered by this
resolution was extended with Parlia~
ment’s approval by a further year up
to 31st March, 1961, to ensure synchro-
nization of the Convention period with
the Five Year Plan period. The pre-~
sent convention was recommended by
the Railway Convention Committee of
1960 and adopted by Parliament by a
resolution in December, 1960, It is
current up to 31st March, 1966. A par-
liamentary commitlee has, therefore,
ty be constituteq now to review the
working of the present convention and
to suggest the basis to be adopted for
the next quinquennium from 1st April,
1966 to 31st March, 1971, coinciding
with the Fourth Plan period, so that
it will be coterminous with the Fourth
Five Year Plan.

While it is for the committee whick
is to be formed by this resolution to
consider in detail how the present
convention has actually worked and
what changes, if any, are required in
it, T may say at this stage that on the
whole, the arrangements approved by
Parliament in December, 1960, have
worked very satisfactorily. The basie
principles of the Convention adopted
by Parliament have been carried out
in full and with the specific approval
of Parliament there have heen two
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subsequent modifications made. The
first of these spceific modifications was
to raise the contribution to the depre-
ciation fund over the five years by Rs.
30 crores from Rs. 350 crores to Rs.

380 crores, Rs. 10 additional crores
being provided in each of the three
years 1963-64, 1964-65 and 1965-66.

The second modification involved en-
hancement of the rate of gividend
payable to general revenues from 4-25
per cent originally recommended to
4.50 per cent with effect from 1963-64
and again, as an an ad hoc measure
from 45 per cent to 575 per cent,
the latter rate being applicable only
to fresh capital made available from
1st April, 1964. These modifications
were made in the context of the need
of the general exchequer for addi-
tional resotirces for the defence effort
and in view of the currently increas-
ing rate of interest on Government
borrowings.

The Third Plan period has been
marked by an increase in costs due to
the liberalisation of the pay and allow-
ances to staff, the increase in prices of
coal, steel, cement and other impor-
tant materials and the effect of upward
revisions of the customs and excise
duties. This inevitably threw upon
the railways the burden of raising
greater resources. The original finan-
cial targets pertaining to the railways
in the Third Plan zre nevertheless ex-
pected to be realised by and large.
The expenditure on replacement and
renewals is now anticipated to be
about Rs, 342 crores against Rs. 330
crores originally envisaged and the
appropriation to the depreciation fund
now stands at Rs. 380 crores against
Rs. 350 crores anticipated earlier. The
appropriation from the revenue sur-
plus to the railway development fund
is expected to be higher than the an-
ticipated withdrawa] of about Rs. 134
crores for developmental works. In
consequence, there have been no occa~
sions during the current Plan period
to augment the development fund by
the drawal of temporary loans from
the general revenues such as became
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unavoidable in the Seecondg Plan. The
dividend liability is anticipated to be
fully met including Rs. 40 crores extra
over that envisaged in the Third Plan,
the increase being mainly due to in-
crease in the rateg of dividend amount
in 1963 and again in 1964.

Nevertheless, as I have brought to
the notice of the Hause in my budget.
speech this year, during the budget
debate, the railways have recently en~
tered a period of greater financial
stress. There have been post-budget
developments too such as the substan-
tial increases in customs and excise
duties; the further liberalisation of
dearness allowance announced some
days ago consequent on higher cost of
living placed by itself an additional
burden of over Rs. 13 crores on rail-
way revenues

The measures necessary for keeping
railway revenues on g sound ang stable
footing as in the five year period now
ending will, no doubt, receive the-
fullest consideration of this Commit-
tee.

I hope the Report of the Committee
will be made available to Parliament
by about the end of November 1965
and considered by Parliament in time
for its implementation to begin in the
budget year 1966-67, the first year of
the Fourth Plan.

With these words, I commend the:
Resolution to the acceptance of the-
House. If any other information be-
comes necessary to be conveyed in the
course of the debate, I shall do so-
while replying.

st 78 (QroTe) ¢ IIeTE wEiey,
4 fafreer aifee mzg M9 o9 &
a1 e i § g o ¥
A 1963 H N9 & WA UF T
ot qr f§ fefide &1 3@ 4025
YR FT 450 I femam @t o0
FAGT, 9T AT ATFA AR FF CAT
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FAATATT T G IR F Fanwr
- 9T FIT FTAT ATZATE | WG 1T
A 39 I4F T2 FET A —

“I think that the railways must
- contribute about Rs. 100 crores to
the general revenues. I say that
the increase in dividend from 4.25
per cent to 4'50 per cent is not
only fully justified, but the Railway
Minister must have a target of
raising this to 6 per cent.

oY RF T T ag w AT

“You should pay no dividends
until you have made up all your
arrears of depreciation. Your al-
location to depreciation is hope-
lessly inadequate.”

I 9 IR wafa I o
w7 ag #7191 fF o= % ENfadem
‘BT g T AL ¥ T qF AW RN
fefrgz o7 =r 2. ufuwe T8 &
qga 1 T FHANT FAL A faR
WA ewgAAT ST E 5 IR A
qiT gr7 F e & fam e fe o
YT 4. 25 QT 41 AfFT IT FY T A
g0 o §i F oo 7 ey A 3z
3T 77 4. 50 F7 faar | fefids o=
faame <3 gA gH 3¢ F@er MfEg
f& I9AF F I AT AN wfaewTe
gr @ &, At At AgE q9 ) § *E
qTfRz 3 a9 @Y & 997 75, WY TE
RATE ¥ Ag A § A fEv vwEw
‘¥ fefi¥e A% w1 A A wluwT AE
g & WAl mERT ¥ UF qATA QBT
Jigar g fr 48 o, &8 T § o
ag-qs ¥93 ArgE AN 9 78 4av
g A iz A A d ) A A
HATR § AA & ¢ WX T HATH H IS
e?er‘rﬁmfzitiurrmmavm
IR At O G A A L A
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AT qATHN AE gAT AT eI A v
Fr5 wfaFe 74T 77T § 1w fedse
4.259%qz 41 f67 4.50 ST A 0w
a Afrew & far 5,75 € v
ITF FFO FHET F W FAA qrfearde
HUF ISNGIT NH FT F AT T OFH
fea¥T %1 qarsez 360 ¥ 380 FAT
%7 fagar | o F905 AT g1 & |
TR WE FFauT aHe &1 fAvg
g wA qr At fRT oF FHE ¥ frgw
FW Y FEAT AT & 1 & 1960 A
¥AT FEAAT FHE A gq AT F HqYAY
feare &1 4t oz 9| & qanfas W@aw w1
AT WA # 100 FAT FAAE
F7AT 91ty a1 AT @R ag S @ar
IR TEE 917 =1 9@ FY AR
fedi¥e & %1 7 & a® W sfewss
A &1 IO 9 g% fF Enfaams
¥ qume ufrgg q¥ 7 &< fay w7 a9
as F fedidza ¢ 4 for s
=fed )

zoaEe faadt ddT 717 9¥ wEa
@ wE § afad 9T aEe god
ardr At ag i aF qA @ W F |
FWTTT Heg WRW 3§ AR F qga freww
g mea R § awaw fer o Rav
TNFT & gt o Tt 7 qar o =@
T agi & TR § 99 3@ aF A ¢
gt it a% qIa ST HT AAT TN
gar & 1 &g wfewfed @ €
AT qIEFR |F A glagea w7
fare wowwr, @ owfs T2-33
AT ¥ & w7 Y & qer v fuger A
gz gfernr fagwm @ 1 W
W Aaeg # gy fedigga @ ¥
Y wfawfan garsi &t 7 @1 glaar
Y wifgq | AT @RI T EEEAT
gifer & o ad TaF agw swi fE
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‘gadfl masaw & a4t &l § 1 99
fedfids = 7 awi7 go ag St qA1
ATAT WA § T A T A0IH G
F faq qamy =fer | SFT BT &t
TAIRH T AT A g E WA
=3 1 gfew wg0 amar wfgy | gafag
Hangar g (% @3 &1 %2 337 FTAR
3 & ganfas ghaara 2 7 9 Afy
YT W & FE AT A1 & | §IT I AT
F WF 9% o7&z ¥ femr Wk wa
4.508 5. 75 %1 %7 faar & awawr g
¥ ag Aifs maa &1 9 &R¢ fedids
F Yz w1 aara wer & qed fear aan
a1 | 39T FF0T FHET 1560 FY FOE
F 4T 14 5T ag fem g -

“(a) Whether the deferred divi-
-dend should be paid from the
sixth year onwards irrespective of
the availability of a surplus net
income from the new lines, in the
-same way as the current dividend
on these lines is now being paid
without reference to the net in-
<ome from those lines;

(b) whether the deferred divi-
dend should be paid only if the
net income of these new lines lea-
ves a surplus after the payment
of the current dividend, in which
‘case there may be a possibility of
the priod of moratorium being ex-
‘tended indefinitely depending on
the remunerativeness of the lines.”

FHd FTqZ 77 @ o 3T feidw
®2 At & uir § frar oAt =
Fuf fF AE-=E agal T F A Az
FTEq 73z fe N ¥ Fva & aig wveeg
BIT | &I IAT AT T IT FRE
& gaTa o famifoo w7 afg
2 fF 9w A Gl owo w1 AR
17 4T KT 347 @ § AL IqT I
AR @Y ag ag GrAr & A1 aer A
EfgT = a3mr wifzo
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Convention
Committee (Res.)

AT F A9 TEgAEd gAIEH
FaTaa e R@ F X F qg a1 & %
T qveAd 4 1965-66 § waIA
fpar 7T & a7 A9 8T wE ) Hfede
AT AT 7T § 19T 18 9T WY 7F
frmd g -

“The entire surplus of 29-24
crores anticipated in 1965-68 is
vroposed to be credited to the
Development Fund. The interest
accruing on the balance in the
fund will be 1.38 crores. The
withdrawal from the fund in the
Budget year is estimated at 29.00
crores. The year 1965-66 is ex-
pected to close with a balance of
27.03 crores in the fund.”

A A 39 ¥ 1 3¢ faar & 5 0
aury T 29,24 FUT T F
&1 6 51 1965-66 # Flefare faur
ST & 9g SAwAAZT %3 W *Hfew fFar
1T & & wwmAT § (% 9g 39T WK
At @At F are 7 fRomm g
o gATX AW § avsAt A iR A
O IZT @I 71 TE § | FAT ATHIL
& qrg A7 £feA o F forg w17 7€ AR
T & foay w3 48 & 7 St fro
% T T FT &, 99 aF qIEF -
WA BT F1 G AE) T §, 39 & A
A A AT & A ez
FY ACYT AEY FLAY 2, A9 aF Te(d
Fraw wadl e #T F g7 0w
TH T a7 3F AG & 1 AT aF ag
feafq @ & fr wraw ifeaae & ooy
FZ AE FT AR IBT F7 ATEIL
[ ® FET A HE@ §--IF A
4.25 § @31 FT 4.50 v (&7 39
Y Y qqT 77 5.75 fa@Ar aw wEr
g9 aF ST 3T F AT T AW, qE FIAT
o1 g1 & At i ag a0 3T
Fza1 & f¥ 20 v9q wqwA g A
fawfeat 7 mar ¥ fag dw #)
& arear g f waft 7 120 g8 A1 0A 7-
IR F AR A 7 Ty ARy
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[ a3]
¥ ¥oIq ¥ avad | Al T T oam
g, 711 § Q@ &7 fAa a0 2, 441 47 30
H(T L TAG AgA T AT WL E, AT
A we @UdiRTE; wITadn, d
fofaaT F9 78 W4T & AW IF A wEA
T FT AT FAGAA I0 21 AT T
T T o@m 9@ A FTRERA
frqam w34

Shri D. C. Sharma (Gurdaspur):
Mr. Deputy-Speaker, Sir, I think I was
a member of the Railway Convention
Committee last time and I know how
thoroughly we went into this question.
But the speceh which the hon. Mem-
ber just now made shows that he does
not Jook at the railways from the
correct perspective. The difficulty for
our railways is this: we take them to
be a utility service; we take them to
be a commercial service, we also take
them to be g strategic service. We
have also to think of the new lines to
opened, the new areas that have to be
brought under the railways. We are
doing all that. In this matter we are
duing exacily the reverse of what Dr.
Beecham is doing in the United King-
dom. Dr. Beecham has dismantled the
uneconomic lines. He has done a lot
of things in order that the railway
finances are improved. My feeling is
that our railways are entirely differ-
ent from the railways which are
operating in other countries of the
world. For instance, there the rail-
ways are meant only for the carry-
ing of goods but here they carry
goods as well as men; I think they
are more for men than for goods or
equally for men and for goods. So,
our railways have to be looked at from
a new angle it has to provide for
three essentia] things. The first essen-
tial thing is that it should provide for
depreciation. What rate of deprecia-
tion is, is anybody's guess. You can-
not adopt any hard and fast rule so far
as the rate of depreciation is concern-
ed. What is a superaged engine? What
is the overaged compartment? What
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is the overaged railway station? In ail
these thing; you have to adopt a rule
of thumb mciiod. You cannot adopt
any sicentiiic method. For instanve, I
know that thaic are some railway en-
gines whicn are overaged. Still they
are running. But at the same time 1
think the Railway Ministry has got to.
bu.ld up d.-preciation reserves so that
it can embark upon new ventures and
replacements and repairs. That is the
first thing has got to be done.

The second thing that it has got to
do is to have a reserve fund. The Rail-
way finances in our country are much
more sound than the finances of any
other public undertakings.

It is because they have tried to make
good all those things which are needed
in an undertaking which serves the
needs of a nation of 45 croreg of peo-
ple. The developmental needs of the
railways have to be taken into account.
I know they are not being overlooked.
A new line is being built from Madho-
pur to Kathua and gimilarly other
lines are being built. You cannot stop
these developmental activities; .other-
wise, railways .will become stagnant,
static, unprogressive and begin to dec-
line and degenerate.

Abouyt dividend, when the minister
raised the dividend, at that time I con-
gratulated him, Somebody said it was
an arbitratary decision taken without
reference to the railway convention
committee. But I feel it was a very
wise sounqd decision, taken in order to
meet the defence needs of India. Rail-
ways showed much more responsive-
ness to it than many other public un-
dertakings. So, it goes to the credit
of the railways and it does not detract
from the report of the railway conven-
tion committee. After all, that report
is not something sacrosanct, some gos-
pel about which you cannot make any
alteration or addition. The dividend
was raised in order that the country
may meet the challenge of China. I
congratulate the railways for being
able to do so:
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But the railways should do some-
thing more in order that the housing
facilities, the a'lowances and other
amenities being given tp their em-
ployees may be enhanced. For instance
some railway servants live in out-of-
way places, 3 or 4 miles from the
nearest  habitation. The railways
should lcok irto their safe living
Railways arc running some schools. It
is a very good public utility service,
but sometimes the railway schools do
not compare favourably with the
schools run by the Central Govern-
ment or some State Governments. All
‘these are amenities which railway ser-
vants should enjoy. While deciding
about the dividend, the railway con-
vention committee shoulq take into
account the fact that changing times
require a changing attitude towards
‘the benefits and amenities the emplo-
yees should receive, towards the good
things of life they should have. So,
this convention has to make a three-
pronged approach to this problem.

Mr. Speaker: Will he conclude in
two minutes or continue tomorrow?

Shei D, C. Sharma: I will continue
‘tomorrow.

17 hrs.

CALLING ATTENTION TO
MATTERS OF URGENT PUB-
LIC IMPORTANCE

(i) ARREST OF SHETRE MOHAMMED
ABDULLAR AND MIRzA AFrzAL Bec.

Mr. Speaker: Some hon. Members
have given notices of a Calling Atten-
tion Notice. They have been the-
when the Minister informed me yes-
terday that he was going to make a
statement.

Shri Hem Barua (Gauhati): We
gave our notice on Saturday.

VAISAKHA 20,
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ot fasia awaue  (Frasd) :

QT RFIzY, § wlaMmaNg AF ngE

3 frafales faog &t Mz gz

wAT 1 2719 fzem g A mEgar fwan
iwazza iy §ox aqgaw ¥ ¢

g megeen A fveard mv

FqATAT’
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The Minister of Home Affairs
(Shri Nanda): Sir, 1 have to report to
the House that in the early hours of
Saturday, the 8th May 1965, Sheikh
Mohammed Abdullah and Mirza Afzal
Beg on their return from abroad were
served at the Palam  Airport with
orders under clauses (d) and (f) of
sub-rule (1) of rule 30 of the Defence
of India Rules requiring them to pro-
ceed immediately to Ootacamund in
Madras State and to remain within
the municipal limits of that place.
These orders were served with a view
to preventing them from acting in a
manner prejudicial to the defence of
India, civil defence, public safety and
the maintenance of public order. Gov-
ernment had made the necessary
arrangements for their journey and
had also hired a suitable residence for
their occupation while in Ootacamund.
Sheikh Abdullah and Mirza Afzal Beg
reached Ootacamund on the evening
of the 8th May. Their activities dur-
ing the last two months or so had
made it clear that unless some res-
trictions were placed on their move-
ment they would act in a manner pre-
judicial to the external and internsal
security of the country. It, therefore,
became absolutely necessary to take
t~ step we have taken.

The supporters of Sheikh Abdullah
and the pro-Pakistani elements gene-
rally in Srinagar and certain other
places in the Kashmir valley have in-
dulged in lawlessness including arson
and attack on public servants and pro-
perty. The State Government have
dealt with the situation with firmness
combined with restraint and they are
determined to deal effectively with any
further attempts to interfere with the



